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(2013) 04 SC CK 0142

In the Supreme Court Of India

Case No : Criminal A. No. 669 of 2013 (Arising out of SLP (Criminal) No. 1642 of 
2013)

Binod Kumar @ Binod Kumar Sinha APPELLANT

Vs

State of Jharkhand thr. Director, Directorate of Enforcement RESPONDENT

Date of Decision : 29-04-2013

Acts Referred:

Citation : (2013) 6 SCALE 471

Hon'ble Judges : J.S. Khehar, J;H.L. Dattu, J

Bench : Division Bench

Final Decision : Disposed Of

Judgement

1. Leave granted. Heard learned Counsel for the parties to the lis.

2. Keeping in view the peculiar facts and circumstances of the case, we direct
that the Appellant be released on bail subject to the following terms and
conditions:

a) The Appellant shall not directly or indirectly make any inducement, threat or
promise to any person acquainted with the facts of the case so as to dissuade
him to disclose such facts to the Court or to any other authority.

b) The Appellant shall remain present before the court on the dates fixed for
hearing of the case. If he wants to remain absent, then he shall take prior
permission of the Court and in case of unavoidable circumstances for remaining
absent, he shall immediately give intimation to the appropriate court and also to
the Superintendent, CBI and request that he may be permitted to be present
through the counsel.

c) The Appellant will not dispute his identity as the accused in the case.

d) The Appellant shall surrender his passport, if any (if not already surrendered),
and in case, he is not a holder of the same, he shall swear to an affidavit. If he
has already surrendered his passport before the learned Special Judge, CBI, that
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fact should also be supported by an affidavit.

e) The Appellant shall report to the Directorate of Enforcement, Ranchi and mark
his presence on every Saturday at 5.00 p.m.

f) We reserve liberty to CBI to make an appropriate application for modification/
recalling the order passed by us, if for any reason, the Appellant violates any of
the conditions imposed by this Court.

The criminal appeal is disposed of on the above terms and conditions.

Ordered accordingly.
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